5073 Written Answers «
LL.O. Conference Held in Geneva
2462. Shri Onkar Lal Berwa:

Shri P. C. Borooah: .

Will the Minister of Labour, Emp-
loyment and Rehabilitation be pleas-
ed to state:

(a) the pames of the Indiap dele-
gates who attended the International
Labour * Organisation’s Conference in
Geneva held in June last;

(b) the main decisions taken there-
at; and

(c) the action taken by Govern-

ment in the light thereof?

The Deputy Minister in the Minis-
try of Labour, Employment and Re-
habilitation (Shri Shahnawaz Khan):
(a) A statement showing the names of
the Indian Delegation who attended
the 50th Session of the International
Labour Conference held in Geneva on
June 1—22, 1966 is laid on the Table
of the House. (Appendix I).

(b) and' (¢). A list of the Conven-
tions, Recommendations and the Reso-
lutions adopted by the Conference is
also laid on the Table of the House.
(Appendix II).

Authenticated texts of these ins-
 truments have not yet been received
from the ILO. As soon as they are
received, they will be examined in
consultation with the State Govern-
ments, the Central Ministries and
other interests concerned and a state-
‘ment indicating the action taken or
proposed .to be taken on them would
be placed, in acenrdance with the
usual  practice, before Parliament
within the prescribed time-limit. In
terms of the relevant ILO procedure
the time-limit permittéd in the case
of countries like Indja is 18 months
which, in the present case, would ex-
pire in December 1967.

As usual, the Report of the Indian
Government Delegation to the Confer-
ence, together with the texts of these
instruments and the Resolutions will
also be placed before Parliament In
due course.
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Written Answers 5074
Remedial Classes for Compartment
. Students

2463. Shri R. S. Pandey:
Shri R. Barua:

Will the Minister of Education _ be
pleased to state:

(a) whether it is a fact that reme-
dial classes for students who were
placed in compartment by the Central
Board of Higher Secondary  Educa-
tion Delhi in 1965, were held in some
of the .approved subjects in some
selecteq Delhi Government Schoels
during the summer vaeations from
15th June, 1965;

(b) whether qualified teachers were
deputed for the purpose and whether
all those teachers were given peca-
niary compensation on uniform scales;
and

(c) if not, the reasons for disparity
in their payments and criteria adopt-
ed to determine their compensation at
different rates?

The Minister of Education (Shri M.
C. Chagla): (a) Yes, Sir.

(b) and (c). As the students refer-
red to in part (a) abcve belonged to
class XI, only Grade I (Post Gradu-
ate) Teachers were detailed to teach
them and they were all paid remune-
ration on a uniform seale. Therefore,
the rest of the question does not
arise.
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